FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

EXOTIC BUILDCON PRIVATE LIMITED
(OPERATING IN REAL ESTATE AT DHARUHERA, HARYANA)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. : RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN &  [EXOTIC BUILDCON PRIVATE
CIN/ LLP No. LIMITED
CIN:U45200DL2006PTC156631
PAN AABCE7030)
2. | Address of the registered office 500, Sth floor,ITL Twin Tower
Netaji Subash Place, Delhi,
110034
3. | URL of website https://exoticcirp.in
4. | Details of place where majority of fixed assets are | SECTOR 22, DHARUHERA,
located HARYANA
5. | Installed capacity of main products/ services N.A.
6. | Quantity and value of main products/ services sold |RS. 1089106
in last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial https://exoticcirp.in
statements (withschedules) of two years, lists of
creditors are available URL:
9. | Eligibility details for resolution applicants under F;NANC?L??-IT:R:AC
. t
section 25(2)(h) of the Code isavailable at URL: (]CompanieZ;LlLl;:: Sk e
https://exoticcirp.in *Minimum net worth of Rs.1.5 Crores
(as per latest audited BS).
*Minimum turnover of Rs. 1.5 Crores
in the last financial year.
(i) For Financial
Institutions/Funds/PE Investors:
o Minimum Assets Under
Management (AUM) as per law.
iii) TECHNICAL/EXPERIENCE
CRITERIA
* experience of at least 5 years in
business
6.LEGAL AND REGULATORY
COMPIANCES
Must not be ineligible under Section
29A of the IBC,2016
Refundable EMD of RS.1,00,000/-
10. | Last date for receipt of expression of interest 4™ APRIL,2025




F 1. | Date of issue of provisional list of prospective 14™ APRIL,2025 W
resolution applicants
12. | Last date for submission of objections to provisional | 19™ APRIL 2025
list
13. | Date of issue of final list of prospective resolution 9™ APRIL,2025
applicants
14. | Date of issue of information memorandum, 3RD MAY,2025
evaluation matrix and requestfor resolution plans
Lo prospective resolution applicants
15. | Last date for submission of resolution plans 3RD JUNE,2025
16. | Process email id to submit Expression of Interes{
EXOTICCIRP@GMAILCOM

PRABHJIT SINGH SONI

RESOLUTION PROFESSIONAL (RP)

For EXOTIC BUILDCON PRIVATE LIMITED

Appointed by HON’BLE NCLT NEW DELHI, PRINCIPAL BENCH
IBBI/IPA-003/IP-N 00377-C01/2017-2018/10143

GG-1/144C, NEAR PVR CINEMAS
VIKASPURI, NEW DELHI 110018

AFA VALID TILL 315T DECEMBER 2025
EMAIL: EXOTICCIRP@GMAIL.COM

psgurleensoni@gmail.com
PLACE: NEW DELHI
DATE: 11TH MARCH , 2025




JEWE TERSINGRA, District Sahdranpur, Uttar II 1 i
{|pradesh- 247001/ March 07, 2025 i

Mp! No. 6/3191, and New No.6/3196, Situated | October 19,2024 | Saharanpur/
L At Mohalla Chhipiyan, Saharanpur, Uttar | Rs. | Haridwar |
pradesh- 247001/ March 07, 2025 ! [ I

rs{s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
sies will be sold after 30 days from the date of publishing this Notice, as per the
jgo\‘ Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Signatory
For ICICi Bank Ltd.

OSSESSION NOTICE

floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
., 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Eflisbridge, Ahmedabad-380008.
g being the Authorized Officer of AXIS BANK LTD. unde- the Securitization and
‘Msots & Enforcement of Security Interest Act, 2002 and in exercise of power conferrad
,wilh Rule-3 of the Security Interest (Enforcement) Rules, 2002 issued Demand notice
,58id Act. The borrower(s) mentioned herein below having failed to repay the amount,
borrowers mentioned here in below in particular and to the public in general that the
physical/Symbolic Possession of the property described hereinbelow in exercise of
ader section 13(4) of the said Act read with the rule 8 of the Said Rules. The borrower(s)
in particular and the public in general are hereby cautioned not to deal with the said
with the said property will be subject to the mortgage of AXIS BANK LTD. for an
ner interest incidental expenses, costs, charges, etc. on the amount mentiocned against
». The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to the
3) of section 13 of the Act, in respect to time availabls to redesm the secured assets.

Amount Due as per
3 Borrowers/ Description of the Mortgaged/ Demand Nobce
H & Address charged Pmperﬁes Date Demand Notice

Possession Date

gav S/o Sh. Bal Kishun| Land/Property (Residential/Commercial)| Rs. 31,86,044.05
&0 Sh. Bal Kishun Jatav, admeasuring Area 167.29 Sq. Mt. Stuated Rs. 28,596.43
Well Road, Khati Baba,| at Mauza- Rund Panchmahal, Abadi- Easai| as on 27.11.2024
radesh, 264003, Rio 2. 7ol (Pandey Form) Tohsk & District-Jhansi, | 1 interest & other
8l Abadi- Easai Tola| |y pradesh, 284003, In The Name of Mr expenses
k. Jhonel, Ul oairn, Shekhar Jeta snd M. Kukdesp
‘Archana Jatav W/o Sh. Setwv: Boundar] Per Valuati 09.12.2024
M. Bal Kishun Jatav Sio, . SNESae AT Ve 06.03.2025
Baini Bai Jatav W/o Bai| Report-East-House of Smt. Baini Bai, West- eE
{, Tube Well Road, Khati| House of Smt. Aruna Yadav, North-30.00 Symbolic

tar Pradesh, 284003 Feet Rasta, South-House of Smt. Bhatnagar
| Clo Sh. Jitendra Amar, L.and/Property (Resi den tial/Com mercial)

Rs. 22,47,440.70

| (with schedules) of two yea
| of cre 2

[12.[Last date for

{valug of main products/ | As per audited balance sheet for
s sold in last financial year | Y. 2020-21, the revenue from operations
. 18.83Cr._

| Details can be sought by
: Resolution Professional at
cirp.tranziease@gmail.con.

ncial statemer

tors are

be sought by sendir
n Professional at
ranzlease@gmaii.con.
32025

spec

evaluation matrix
ution plans
tion applicants

nof 10062095 T

L___ | registration status as MSME

i cirp.tranzlease@gmail.com

" No mformation available

Date: 12th March 2025
Place: New Delhi

Sd/-

IPE - NPV Insoivency Professionals Private Limited
{Formerly Known as M insoh y P ts Private Limited)
Through its Director - Mr. Atul Tandon
Resolution Professional

In the matter of Tranzlease Holdings (Indla) Private Limited
1BBI Reg. No.: 1BBI/IPE-0040/1PA-2/2022-23/50021

Email For Correspondence - cirp.tranziease@gmail.com

AFA validity up to: 31.12.2025

FORM 6
INVITATION FOR EXPRESSION OF INTEREST FOR
EXOTIC BUILDCON PRIVATE LIMITED
(OPERATING IN REAL ESTATE AT DHARUHERA. HARYANA)

{Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Boa
of India {Insoivency Resolution Process for Corporate Persons) Regulation

L o ek vor mﬂmd i 256;:5 Sq. M; ?hﬂ:'eld Rs. 29,922.82 RELEVANT PARTICULARS
uza- | , Pargana | a za-Jhankri, Pargana ehsil-| a5 0n 27.11.2024 : -
#Jhansi, Uttar P : ipur, Dk Jhansi, Uttar P € Bt et 1. [Name of the f}orpora%e debtor along with PAN | EXOTIC BUILDCON PRIVATE LIMITED
endra Singh, Wio Sk 284204, In The } of Mr. Rahul Ji J & CIN/LLP No. CIN:U45200D1.2006PTC 156631
Yoo Chowki S.M. Roed, | inon Boundaries As Per Valuat Report- Skpenhses PAN AABCET030J
grz.z cm;m:‘mm#?h:m- Ea&-élo( of Kishori Lal, West - Rasta, North- 098.12.2024 2. |Address of the registered office 500, 5th floor, ITL Twin Tower Netaji Subash
. 3. Mr. rvan g - Place, Dethi, 110034
9h. R/o Gram Prathvipus, | P10t of Smt. Kaushalyaran, < s Eecrese-oy 3. |URL of webste i mj ticcip.
och 284204 Kushwaha Ji Symbolic - [URL = Mps:exofccip.n
4. |Details of place where majority of fixed assets [SECTOR 22, DHARUHERA, HARYANA
Authorized Officer, Axis Bank Ltd. are located
5. _|Instailed capacity of main products/ services |NA.
SEWA GR""’ R'N LlMITE 6. |Quantity and value of main products/ services |RS. 1089106
= sold in fast financial year
rprorate office Address: Building No. 8, Tower C, 8 D 7. |Number of employess/ work NIL &
8. |Further details indluding last available financial hitps:Hexoticcirp.in
statements (withschedules) of two years, fists
____of tke Security interest (Enforcement) Rules : of crediors ans avaabl URL:
( ITED under Securitization And Reconstruction Of Financial Assets And Enforcement | | |9 | Elgibity detalsfor resaotion applicants FINANGIAL CRITERIA
“Act). In exercise of powers conferred under Section 13(31 22) of the said Act read with Rule 3 of the Security Interest under section 25(2)(h) of the Code isavailable |(f) For Corp ICompanies ALLPs:
{zed Officer has issued Demand Notices under section 1 (2) ofthe said Act, calling upon the following Borrower(s) at URL: hitps:fexoticcirp.in * Minimum net worth of Rs.1.5 Crores
s T ed in the resp Demand Notice(s) issued to them that are also given below. In connection (as per latest audited BS).
£2 again, to the said Borrower(s) to pay to SEWA GRIH RIN LIMITED, within 60 days from the publication of this * Minimum turnever of Rs. 1.5 Crores in the
Elow, together with further interest as detailed in the said Demand Noncess), from the date(s) mentioned below til last financial year.
-payable under the loan agreement read with other documents/writin S, It any, executed by the said Borrower( s). (i) For Financial Qﬁmwmg Feson:
an, the following assets have been mortgaged to SEWAGRIH RIN LIMITED by the said Borrower(s) respectively. . My
= - e « Minimum Assets Under Management (AUN)
ce - Deseription of asset 25 per law.
e AT ; ; % (iff) TECHNICALEXPERIENCE CRITERIA
300005005099 01.02.2025 Plot No 22, Khasra No 1087, Shyam Enclave, Village * experience of at least 5 years in business
I T L A T b o s
ifteen Thousand Four Hundred - Hiotho 1, 5 ' - 16 Feet i
Ninsty Nine Only) As On 31 .?3.2024 Road, South- Plot Other ;?c“ 17.3'5"' ‘ iy
00005011603 01.02.2025 House No 467/1, Mohalla Waris Nagar Pajaya, Tehai | Refundable EMD of R$1,00,000 e
Kabih % 11,09,814/- (Rupees Eleven ghagdaé;si. District s;mbh%(, Megact!at‘;gd, Uttar 10._{Last dale for receipt of expression of interest | 4™ APRIL 2025
: Lakh Nine Th Hundred | Pradesh, B y:- East- Other Piot, West- Plot 1. e of issus of provisional fist of - SRS SN
abin Fourleen Oniy) As On 113 sapy. | Bismitat, North Narhu Pt South. 10 et i ||| e s oot ol eocieche: 17K TS
00005002118 | 03.02.2025 Gala No 162, 164, Wake Mohalla, Kami Vinar South, 12. Last date for submission of abjections to 19™ APRIL 2025 G e e
ad M. Vijay ¥ 10,97,949/- (Rupees Ten Lakh | Mauza Dehri Mushiakam, Moradsbad, Semar Dham provionalist____ —
ey Ninety Seven Th d Nine Peetalbasti, dabad, Uttar Pradesh, Boundary:- 13. |Date of issue of final list of prospective 29™ APRIL,2025
éGinsh Parmar Hundred Forly Nine Only) As On | East- House of Sameer Agarwal, West- Houss of Prasun resolution applicants ;
hanwar Singh 31.122024___.&_“_ Kumar, North- 9 Feet Road, South- Government Drain 14. |Date of issue of information memorandum, | 3% MAY. 2025 4
90005013205 | 04.02.2025 438, New Abadi (within the limits of Nagar evaluation matrix ard requestfor resoiution
'l.p:u 2 5,91,401/- (Rupees Five Lakh | i‘z;gcgg);agéﬂgwrn é\ugarrl’gagad, gragnaEBaEn.S Tghsic ians to prospective resolution applicants
inety One Thousand F istrict Bulandshahr, Boundary:- East- Salim's i "o
b Nm%?{e Only) As On 31?{ g&;’g de house, West- Saima's house, North- Afsana’s 1 jade i SISO 9’ resoluton pians |0 JUNE,2025
i house, South- 8 feet road 16, |Process email id to submit Expression of exoliccirp@gmailcom
loosot1osz | 03.02.2025 | Part of Gata number 31872, Vilage- Farokipur Intsrest 2 FPS
hna Babu % 12,75,785/- (Rupees Tweive | M2jlhaua 1. Tehsil- Faridpur, District- Bareilly, Uttar Sd/-
;ss"rgi P:t’:n%geéabu Lakh Seventy Five Thousand Seven fézqeih, Bouindaw:- Easi- Javed Raja's housre and PRABHJIT SINGH SONI
" 12 feet streef s o o feet
Wann Sap | Pundrd gy Ee iy s On | (2 st Wet 6 ft o, Hori- 55 o RESOLUTION PROFESSIDRAL ()
:payment to SEWA GRIH RIN LIMITED 25 aloresaid, SEWA GRIH RIN LIMITED 5 inst the above Appointed b HON,S‘Z'EE,:[?LT ﬁ?ﬁ'ﬁg‘&“ P!gwm u;‘m
fthe Act and the applicable Rules, entirely at the risks of the saig Borrowers as to the costs and consequences. | | Epoied Ay i LR, THINGIPAL ol
der the Act from transferring the aforesaid assets, whether by way of sale, lease or otherwise withaut the prior by i g IBBYIPA-003/ P»fx00377—()01/2017~2O1&110143
fxtMﬂ'EDA Any person who centravenes or abels contravention of the provisions of the said Act or Rules made 66-1/144C, NEAR PVR CINEMAS, VIKASPURI, NEW DELH! 110018
iment and/or penalty as provided under the Act. Date: 11.03.2025 AFA VALID TILL 31ST DECEMBER, 2025

Authorised Officer, Sewa Grih Rin Limited

| Place: New Dethi

EMAIL: exoliccirp@gmail.com, psqurieensoni@gmail.com

New Delhi




; HRo1 10610005208
| fawstt grray

e
e

b v —T —
11 TIRE 72 37 ot e o T%ﬁ?m‘hmc
Il WA/ vt oy o o | Shemfe U45200DL.20061 ¢ 13663,
i1 e ¥ : AABCE70305 RENED i & s i
,‘rz. 3. 53 T, 1R famy S " | 3 Ty, w5
Il 3 e S el ey { DLO1106100p4250 .t
I‘,' ART T he liccirp.in | 5 9 ( Prfi P 3%

Ravor g s a;aaiu.hav 22,
T ¥

~ (R
7 a‘h?xwmﬁ,»-virﬁar?anﬁ

! : ! I W 146172, o
/! Ret Ry [ UP0620600000775 50964054 W, il
i ! v
. | T FAR g I THR-1573, ayepg
o ] | 8 UP0620600000430,050054445, -, T, e
i > vIran (BT gaeer . 650
;i‘ - | SRR & v, e o

BETs FAR AT
UP0620600001397, 050082980
R yrar

I 39 JVUE OR g

|
i

|

s | S oy 2502)(g7) 3
[{ 13TD & Ry qrarey R

a7 ~04,
TF-11, T 3 A
(T ey - 350

——

I

N SiRTer

i o sy g hnpc//exoticcirp.in l o T P g 15 Ty il 10 } i oA ;

i | (e s g 5 HIER) i | UPO620600[)01477/0500832 3 §

,; ! {-M%w#ﬁmzmvsm | T j e ik
i 5 ] R

I jowm e 3 i | et e U 3% - 325 mt
i .’ f“‘" “i:'”‘:ww;?_’” t}"ﬁl [ 19 EWW/UWW & {wﬁa#@mmxnwas

o BT B g R R o .

1. ! ;gﬂ, i | | UP062060000 1447, 050083703 l e 09, 1, g, +
I , j{zsz)m/mm boiice s (Ffifa g - 800 it
I ] I.wﬂm%msmms@w B e S SR

. T s e 0 | = [T g

o | 3 I 290 % G st gy =¥y b i.u’rmzommasm5/050054879

[ e IR - 1m,ooo/~@v§}§7mrqiw@ [ i
}E B ety oy gy et RS i {” T o SR
f[[:1 ;ﬁ)f%?;ﬁ&"?zﬁﬁ i!4 e, 2005 ! 13 {]m vt ety T o fiig -
Il i I e LT ; 3
IR o e UP0620600000831 , 050069493
L | siom
7

i

"

z - : \-%\\_ 9 @1
{1 13. [w—rﬁ% TR SE A oy G W.r?r!'p_g e, 2005

g‘

14 | T FUR, et
| UP062060000075¢ 7050067498

i SR T Y i r ‘ Misrarare LU

| ! : > wm; m:;mﬁﬂ\;?’%@%rj\\-—w— F-femh 2% fafy T T 27.03,2005 7 3.00 T 319, F 4.00 o
»—82— 'ﬂ }_ i 6. % :q‘ o i ;\7\*@7 Wi T :ria—-,}:m ieCirp@gmail.com : | W) ety aET TR Y Tora Tff%Wé’fTQﬂU’F”T\{ Ea aﬁ?a_émfaa 3
| 83 ! b o T 147 26.03.2025 5,00 T A qF |
 ad ‘ S SRR ot 9 sy R (it stfufrrn, 2007 5

- | e ¥ ¢ SR T T o g MR w7 355 5

o el Aot g &
[MM Y, o f 110018 o
Y YT 31 REEY, 2025 1105 2

Frer cxoa:‘ccirp((z‘.;:muiLcmn

ot T T e by 4TI 77y 3
https.//‘imnk;mctir‘xm,im’ R e

s psgur!eensoni@gmail.com

o T 62 RS ey TRz, Serrare il
8. m@é}m ‘3$ ﬁfﬁré@' ; gﬁ w: 3“‘290096‘1"3??2000?25. Pril’\'kiShiglbblmkam'mm\um, ot
| T, W whg e - 8851292527 , 6396538107
" SR ey T Yrs ey g SRR AT, 2000 4 FIEE et o o
AT T iy o 4 ECiek
8 THE Al w5 ety FE E-Frardt F
k B N Mz & IERRT ST 3 g
i A B g AR sy FAT Fhy
Lo 54*1375:7ﬁswm;ww~11m .

¥ W Sy g TR RA ey
FX fvar wy T ey ¥ ¢
W F o 4 ast g

TR S wfk

SRR o i 3 o
e EARE 2 i

i BTRRT wrry
e B 5

.

g2

=
{ SR [afvares FH Peerar
ST [5ifvr fafy IRy &

I e LI
i




